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Date of pronouncement 05 /01/2026

O R D E R

PER: BENCH

1. This is an appeal filed by the assessee against the order of the ld. CIT(E),

Patna dated 10/12/2024.

2. The appeal was filed on 13/02/2025. The defect memo has been issued on

13/02/2025. The defect is not yet cured. The appeal was posted for hearing

today. Nobody has appeared on behalf of the assessee and no adjournment

application has been filed. As the assessee has not cured the defect, the

appeal filed by the assessee stands dismissed for defects.

3. In the result, the appeal of the assessee is dismissed.

Order announced in open court on 05/01/2026.
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